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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

FRIDAY, THE EIGHTEENTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HON'BLE THE CHIEF JUSTICE ALOK A.RADHE
AND

THE HON'BLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION Nos. 22965 23585 AND 23586 0F 2020

WRIT PETITION NO: 22965 OF 2020

Between:

...PETITIONER

AND

I

Marivam Fatima, D/o. Arshad Husain Chanda, Aged about: 17 years, Occ' Student,
Reo.' bv her natural ouardian father Sri. Arshad Hussain Chanda, S/o. Amjad
Huisairi Chanda, Ageiabout.52 years, Occ. Business, R/o H. No. 11-6-845i1 to
845/9, Flat No. 204, 

-B Block, YS Reisidency, Khairatabad

The State of Telangana, Rep. by its Principal Secretary, Medical and Health
Family Welfare Department, Secietariat Buildings, Hyderabad

Kaloji Nararayana Rao University of Health Sciences, Represented by its
Registrar, Warangal.

..,RESPONDENTS

Petition under Article 226 of the Constitu*'on o1 1n<rir': praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ, order or Direction more particularly one in the nature of

writ of Mandamus by declaring the action of the Responderit No. 2 in not allowing

the petitioner to upload her appllcation for second phase coi.rnseling for admission

into MBBS / BDS courses for the academic year 2020-21 under Management B

and c (NRl) as illegal, arbitrary, unconstitutiona I and consequently direct the

Respondent No. 2 to allow the petitioner to upload application for second phase

counseling for admission into MBBS / BDS courses under Management B & C

(NRl) for the academic year 2020-21 in the interest of justit:e,
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lA NO: 1 OF 2O2O

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

direct the Respondent No. 2 to consider and allow the petitioner to upload her

application in the online for second phase counseling for admission into MBBS /

BDS courses under lvlanagement B and C (NRl) for the academic year 2020-21 ,

pending disposal of the main Writ Petition in the interest of ;r-r,-;tice.

WRIT PETITION NO: 23585 OF 2020

Between:

Taaha Mariam, D/o.Mohammed lmtiazuddin, Aged about: 'l13 years, Occ. Student,
R/o. H. No.1-4-1251786 Adarsh Nagar, Nirmal, Adilabad District Telangana State.

..PETITIONER

AND
1 The State of Telangana, Rep. by its Principal Secret,,,, y, l,iudical and Heaith

Family Welfare Department, Secretariat Buildings, Hvr',,,,abad

Kaloji Nararayana Rao University, of Health Sciences Represented by its
Registrar, Warangal.

..,RESPONDENTS

Petition under Article 226 of the Constitution of 1r,,.!,a praying that in the

circumstances stated in the affidavit filed therewith, the iligh Court may be

pleased to issue a Writ, Order or Direction more particularrv one in tl-e nature of

Writ of Mandamus by declaring the action of the Responderr i\,:,-r. 2 in not allowing

the petitioner to upload her application for Second Rounil / 
^4op-up 

Round of

counseling for admission into MBBS / BDS courses for the academic year 2020-21

under Management B and C (NRl) as illegal, arbitrarl r.r:;t,.:rrstil,.ltional and

consequently direct the Respondent No.2 to allow thr: cretitioner to upload

application for Second Round / Mop-up Round of counse,rirg for adrnission into

MBBS / BDS courses under Management B and C (NRl) ior the academic year

2020-21 in the interest of justice.
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lA NO: 1 OF 2O2O

Petition under Section 151 CPC prayinq that in the citctrrnstances stated in

the affidavit filed in support of the petition, the High Court n'ay be pleased to direct

the Respondent No. 2 to consider and allow the pet tioner to upload her

application in the online for Second Round / [\/op-up R':rrrd cf counseling for

admission into MBBS / BDS courses under Management B and C (NRl) for the

academic year 2020-21, pending disposal of the main Wril i'elit;on in the interest

of justice.

WR lT PETITION NO: 23586 OF 202C

Between:

Maliha Muneer Ahmed, D/o. Muneer Ahmed, Aged about. J iears, Occ Student,
R/o. H. No.9-4-771A146, Al Hasnath Colony, ToliChowki, Golc ;';,ia, Hyderabad.

.,,PETITIONER

AND

1 The State of Telangana, Rep. by its Principal Secrel.,, y. Medical and Health
Family Welfare Dep-artment, Secietariat Buildings, Hf 

"t.t';nrJ

Kaloji Nararayana Rao University of Health Sciencl'r Represented by its

Registrar, Warangal.

. RESPONDENTS

petition under Anicle 226 of the Constitutron of lr, rl-, praying that in the

circumstances stated in the affidavit filed therewith, the hrgh Court may be

pleased to issue a Writ, Order or Direction more particula:iv one in the nature of

writ of Mandamus by declaring the action of the Responde ' ' ,r 2 in not allowing

the petitioner to upload her application for Second ft6gr'r:l I l,lop-rrp Round of

counseling for admission into MBBS / BDS courses for the aerademic year 2020'

21 under Management B and C (NRl) as illegal, arbitrar, , Lr 
' 
lrionsi;iutional and

consequently direct the Respondent No. 2 to allour tl', ,r€rtrtioner to upload

application for Second Round / tvlop-up Round of couns' r-r:. r'rlr arlrnission into

MBBS / BDS courses under Management B and c (NRl) i'Dr the academic year

2O2O- 21 in the interest of justice.
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lA NO: 1 OF 2O2O

Petition under Section '1 51 CPC praying that in the r ',ru:istances stated in

the affidavit filed in support of the petition, the High Court r:':,, he pleased to direct

the Respondent No. 2 to consider and allow the pe '' !i ci to upload her

application in the online for Second Round / Mop-up Rcu rd of cornseling for

admission into MBBS / BUS courses under Managemeni :r :rn.J C (ltlRl) for the

academic yeat 2020-21 , pending disposal of the main Wrii .:'lii,,)n in the interest

of justice.

Counsel for the Petitioner in all the Writ Petitions: SRI L. ,;\ii ;ilNCi..,l,
REPRESENTING SRI MIRZA SHAH hI/.,,, ,'i F.JAIG

Counsel for the Respondent No.1 in all the Writ Petitions
GP FOR MEDICAL HEALTH AND FAiIi,t./ \IJELFARE

Counsel for the Respondent No.2 in all the Writ Petitions
SRI A. PRABHAKAR RAO, S.C. '. ,.i I(NRUHS

The Court made the following: COMMON ORDER
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E HON'B

AND

THE HON'BLE SRI IIISTICE I.SREENTVAS RAO

Writ Petition Nos.22965.23585 and 23586 of2020

COMMON ORDER : (pe. rh' Hoa oh the t beilafirc Atok Arodht,

Mr. L. Ram Singh, learned couflsel represeflts Mr.Mi-rza Shah

Nawaz Barg, learned counsel for the petitioners.

It4r. A.Prabhakar Rao, learned Standing Counsel for IGloji

Narayana Rao Univetsity o[ Hea]th Sciences appears for respondent

No.2.

2. Learned counsel for the petitioners submits that the issue

involved in the Writ Petrtions has been rendered academic on account

of efflux of time.

3. In view of aforesaid submission, the Writ Petitions ate

dismrssed as infrucfl.rous.

Mscellaneous applications, if any pending, shall stand closed.

There sha1l be no order as to costs.

SD/- N. SRI ARI
Al i I: ANT RE IS RAR

//TRUE COPY/,
lii!:CTION O FIGER

One CC to SRI tiillRZA SHAH NAWAZ BAIG' Advocai ' 'rUCl

Two CCs to GP for Medical Health and Family !\'c' ' ;':' lrigtr J:ur1 for the

Silie oiierangana at Hvderabad [oUT]

One CC to SRI A. PRABHAKAR RAO, S C for KNRL;r:' 1Ji)UCl

Two CD CoPies
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CC''ltDt{ ORDER

W.P. Nos. 22965,23585 ANE " 586 OF 2020

DISMISSING THE V!'r " FI|:TITIONS
AS, " ,:IUSTUOUS
wt i i()uT cosTs

O u 2r)

(
e


